| TEM NO. 11 COURT NO. 7 SECTION 11
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.)...... CRLMP No(s).
1668/ 2017
(Arising out of inpugned final judgnent and order dated
23/ 09/ 2016 in CRLA No. 1469/2013 passed by the Hi gh Court O
Judi cature at All ahabad, Lucknow Bench)

MALTI TRI PATHI Petitioner(s)
VERSUS

STATE OF U. P. Respondent ( s)

CRLMP. 1668/2017 (with exenption from surrendering and office

report)

Date : 06/02/2017 This matter was called on for hearing today.
CORAM :
HON&#39; BLE MR. JUSTI CE A M KHANW LKAR
[N CHAMBERS]
For Petitioner(s) Ms. |Isha Garg, Adv.
M. Raj at Bhardwaj, ACR
M. Harshit Manaktal a, Adv.

For Respondent(s) M. Harish Pandey, AOR

UPON hearing the counsel the Court made the follow ng

ORDER
Si nce t he appl i cant, bei ng a | ady, aged around 82 years and
suffering from serious ai |l ments, as noti ced from the Medi cal

Report, application for exenption fromsurrendering is allowed, in
the interest of justice.
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